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28-08-2017- CP(IB) No. 340/KB/2017-CA(IB) No.,345/2017-CA(IB) No.
347/KB/2017- Progility Technologies Pvt. Ltd. Vs. OHIO Cardiology Associates
India Pvt. Ltd. '

O RDER

The Ld. Lawyer on behalf of the Operational Creditor is present and the Ld.
Lawyer on behalf of the Corporate Debtor is also present.

The IRP has submitted his report in pursuance of the order dated 26-07-2017.
The said report is kept in the record.

The Corporate Debtor has filed SLP before the Hon'ble Supreme Court against
the order dated 09-08-201, which is pending before the Supreme Court.
Hence, the parties have prayed for a long date. p

Heard; the prayer is allowed, fixing 18-09-2017.
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